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 the  Centre  should  come  in  to  eradi-
 cate  famine,  As  long  as  you  do  not
 undertake  this  responsibility,  all  your
 talk  of  drought  relief  cy  deceptive,
 hypocritice  and  famines  wll!  be  the
 permanent  feature  of  our  economy.

 Mr.  Deputy-Speaker:  Will  the
 hon  Member  like  to  take  some  more
 time?

 Shri  Eswara  Reddy:  Just  five
 minutes,

 Mr.  Deputy-Speaker:  Then  he  van
 continue  tomorrow,

 a

 18  brs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  I[MFORT-

 ANCE—contd.

 SrRikz  sy  carw  uNDER  Bomeay  Port
 Trust  AvutT#oririrs—contd

 Mr.  Deputy-Speaker:  We  now
 take  up  the  Call  Attention  Notice
 Shr  Hem  Barua;  he  may  put  a  ques-
 thon  without  any  preface.

 Shri  Hem  Barua  (Mangaida.).
 Without  any  preface  This  will  be  as
 brief  as  ६  woman's  love

 Sir,  apart  from  ive  defence  cargo
 ships  and  apart  from  the  dislocation
 ag  also  the  congestion  that  "as  lap-
 pened  as  8  result  of  this  strike  in
 the  Bombay  port,  it  reported  that
 a  food  sup  is  ummobilied  im  _  the
 Suez  Canal  and  other  food  .ii.ys  have
 to  come  va  the  Cape  of  Good  Hope
 1  would  say  that  this  is  a  situation
 that  has  developed  only  because  of
 the  intransigence  on  the  part  of  the
 Government.  *

 Now,  the  Port  Trust  workers  ‘union
 has  come  out  with  a  very  helptr
 suggestion  that  there  shoud  be  arbi-
 tration  of  their  demand.  ond  they
 hove  said  that  they  would  be  satis-
 fied  if  a  Central  Minister  or  Mr,  Kha-
 ditkar,  the  Deputy-Speaker  of  the
 Lek  Sabha—this is  a  great  honour  to
 you,  Sir—is  asthe  ari.tra-
 tor  ‘to  gp  into  this,  In  that  context,
 may  1  know  what  is  in  the  mind  of
 the  Government,  whether  they  are
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 going  to  accep!  this  suggestion  un  or
 to  reject  it  on  the  plea  that  nn  oft cial  vommunique  has  32  reached
 them  or  they  would  wak  on  this
 Proposal  because  of  the  dis!ocaiun  in
 the  movement  of  food  slips  as  olsy
 because  of  the  increasing  scar  “y  of
 food  in  ou:  country  that  we  are  fac-
 in,  famine  conditions?

 The  Minister  of  Transport  and
 Shipping  (Dr.  अ  K.  के,  V.  Rao):
 From  the  latest  informeticn  1  Rave,
 the  proposal  that  has  been  made  by
 the  General  Secretary  of  the  Ln.on,
 Mr  Maitra,  does  not  men*ion  the
 name  of  the  Deputy  Jpeaker  ur  ४
 Central  Minister.  He  wsnts  either
 Mr.  Hidayatullah  or  Mr.  endra-
 gadkar  to  be  the  arbitrator.  He  has
 also  outlined  what  should  be  arbitrat-
 ed  upon  and  he  also  wants  that  the
 arbitration  results  should  be  made
 available  within  seven  days.  On  top
 of  thet,  he  has  giver  आइ  other  de-
 mands  which  are  the  subi=+  of  dase
 pute  out  of  which  four  are  for  adjudi-
 cation  and  two  are  for  neyotialon
 ang  che  of  those  issues  is  ver;  wM-
 plicated,  that  .s,  the  extenecn  Of  prl-
 vileges  under  the  Minimum  Wages
 Act  to  people  who  Jo  not  quai-ty
 under  the  Minimum  Wages  Act.  Ye
 wants  all  these  disputes to  be  settled
 and  an  arbitrator  to  be  appointed.

 The  hon  Member  15  speaking  from
 press  reports  I  have  got  the  latest
 information  from  the  telex  which  we
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 (Dr.  V.  K. भ  Rao]
 eleared  in  about  four  or  five  days
 because  the  normal  clearance  1s
 about  9  or  10  vessels  a  day.

 statement  that  I  have  given  is  very
 complete  and  detailed,

 Shri  Hem  Berm:  The  statement  1s

 Tot  more  detailed  than
 st

 ought  १०

 Ir.  V.  E.  क्.  अ  Rao: I  am  extremely
 anxious  that  the  most  smpathetic
 and  reasonable  attitude  should  be
 taken  towards  labour  and  that  one
 should  not  stand  on  prestige  But  af,
 after  one  has  been  most  reasonable,
 unreasonable  demands  are  made,  then
 we  should  also  be  firm,  I  think  this
 is  the  policy  which  we  should  follow
 We  should  not  be  too  firm  and  then
 go  on  yielding  afterwards  under
 pressure,

 Shri  Hem  Baraa:  Who  decides  at
 the  demands  are  unreasonable?

 Dr.  ्  हू.  है.  अ  Rao:  Let  the  House
 itself  judge  st  I  am  prepared to
 discuss  1  with  the  hon.  Member  or
 any  other  Member  and  give  all  the
 facts.

 The  position  is  this,  There  are
 djfferent  types  of  workers  There  are
 the  shore  crew  workers  and  there
 are  the  flotilla  workers  The  shore
 crew  workers  have  been  working  on
 what  they  call  a  12-hour  shift  I  do
 not  like  this  12-hour  shift  business
 at  all.  I  negotiated at  the  last  strike
 with  Shri  Shant:  Patel  and  Shri  Kul-
 ‘karni. I asked I  asked  them:  Why  do  you  have
 this  12-hour  shift?  I  was  told  then
 that  this  has  been  there  for  the  last
 10  years,  The  nature  of  work  is  such
 that  you  cannot  have  an  8-hour  shift
 उ  am  not  absolutely  certain  whether
 अ  is  really  correct or  not,  In  any
 case, it  is  not  possible to  shift  the
 8-hour  shift  because  then  the  whole
 question  of  what  you  pay  for  8-hour
 shift  will  arise;  you  eannot  reduce
 the  existing  earnings,  etc.,  ete,  So,

 they  ‘said  that  the  12-hour  shift
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 opinion,  was  entitled  to  4  hours’
 overtime  This  was  the  position  that
 I  took  uP

 Then  came  the  question  of  Flotilla
 crew,  The  Flotil’a  crew  had  been
 somewhat  better off  than  these  people
 a  little  earher.  The  Flotilla  crew
 are  on  8  12-hour  shift  whenever  thelr
 barges  or  launches  are  in  commis-
 sion  which  Is  approximately  9  to  10
 months  ayear  Then fora  period  vary-
 ing  between  one  and  three  months—
 there  have  been  odd  cases  when  it
 thas  been  even  more,  but  the  average
 is  gbout  two  or  two  and  5  half
 months-—the  barges  or  launches  are
 re-comminssioned,  for  sutvey  Purposes,
 for  repair  purposes  and  so  on,  and  it
 is  the  condition  of  the  service  of  the
 Flotilla  crew  that,  during  that  period,
 they  will  be  on  an  8-hour  shift  and
 not  on  #  12-hour  shift.  (Interrup-
 tions)

 वल  Hem  Barus:  Shore  people.
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 Dr.  अ  ह,  द  Bao:  They  have  got
 to  be  on  call  for  12  hours  a  day throughout  the  year  because  the
 nature  of  the  work  on  the  shores  1
 such  This  ig  what  I  have  been  told
 during  my  discussions  with  various
 People  The  nature  of  the  work  1s
 wuch  that  they  have  got  to  be  on  call,
 they  cannot  go  away  In  the  case
 of  flotilla  workers  the  68-hour  shift
 is  given  to  them  when  the  boats  are
 laid  off,  when  they  are  decommu-
 gioned  In  order  to  reduce  the  dis-
 tress  as  much  as  possible,  the  Port
 Trust  has  been  following  this  prac-
 tice  Supposing  there  are  several
 ships  which  are  not  decommussioned
 and  they  are  short  of  staff  or  if
 there  are  leave  reserves  attached  to
 them,  they  put  these  staff  on  duty
 Some  of  these  people  can  take  leave
 during  that  period  and  they  get  a
 little  more  money  For  others  they
 get  an  8-hour  shift  and  they  get
 ४  hours’  wages  If,  by  any  chamce
 more  work  1  available  after
 these  है  hours  then  thev  are  given
 regular  overtime  This  was  the  posi-
 tion

 The  BPT  Union,  1e,  Mr  Maitra’s
 Union  has  been  agitating  for  a  long
 time

 Shri  ए.  हू  Bhattacharyya  (Raigan))
 Why  1s  he  explaining  so  much  (In-
 terruptions)

 Dr  VY.  K.  BR.  अ  Rao:  I  cannot help
 अ  Willy-nilly,  after  some  time  I  will
 adjust  myself  and  become  a  non-pro-
 fessor

 Mr_  Deputy-Speaker:  1  will  request
 him  to  be  -hrief

 Shri  Ranga  (Srikakulam)  This  is  a
 question  on  call-attention,  The  reply
 should  be  brief  .  (Interruptions).

 @ir.  Deputy-Speaker:  He  has  been
 a  teacher  throughout  his  life,  Natu-
 Taly  it  takes  time  to  adjust  oncself  to
 thu
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 May  I  proceed?  The  BPT  Workers
 Union or  Mr  Maitra’s  Union,  has  been
 fightang  for  the  last  several  years
 They  have  been  agitating  They  said
 “we  want  a  fixed  4-hours  over-time”
 This  matter  was  referred  twice—once
 in  1961  and  for  the  second  tae  11
 1963—for  adjudication  or  award  and
 each  time  it  was  stated  very  clearly
 that  they  were  not  entitled  to  it  be-
 cause  the  principle  is  that  if  there  15
 no  work,  they  cannot  get  overtime
 (Interruptions)

 An  hon  Member: Both  are  profes-
 sors

 Dr.  द  K  x  अ.  Rao-  I  thought  that
 it  would  help  the  House  1  I  explaineo
 in  detail

 Mr.  Deputy-Spesker  He  may  give
 a  brief  reply

 Dr. V  हू.  ह.  अ  Eao:  I  was  not  going
 to  make  another  speech  I  thought,  it
 would  be  helpful,  1f  I  explained  the
 whole  thing

 Shri  Hem  Barua:  1  like  his  attitude

 Dr,  क  क  अ.  V.  Exo:  The  position  19
 this  These  people  want  4  hours  fixed
 overtime  irrespective of  the  fact  whe-
 ther  there  15  work  or  not  It  15  उपक
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 Thig  1s  the  actual  position  मैड  far

 as  I  am  concerned, we  are  very  anx-
 fous  to  see  what  could  be  done,  I
 have  also  ordered  that  a  thorough  scru-
 tiny  should  be  made  of  the  process  of
 decommismoning  of  these  launches,
 whether  any  time  is  being  wasted  be-
 eeuse some  materials  are  not  available
 and  so  on  so  that  the  period  of  lay-off
 could  be  reduced  and  that  would  rs
 crease the  emoluments

 Secondly,  when  we  are  going to  add
 to  the  fleet—I  think  we  shall be  adding

 five  or  six  more  barges  and  so  on—as
 more  units  are  added  to  the  fleet,  let
 us  try  and  see  that the  leave  vacances
 are  more  or  less  reserved  for  the  peo-
 ple  who  will  be  out  of  the  four-hour-
 overtime  period  I  said,  therefore,  that
 we  were  prepared  to  consider  very
 sympathetically,  and  we  told  them
 ‘Please  resume  negotiations,  and  let  us
 talk  across  the  table’  It  1s  a  great
 pity  that  Mr  Maitra  who  was  conduct-
 ing  negotiations  till  430  on  the  28th
 June

 Shri  Hem  Barua:  For  negotiations
 being  resumed,  1s  he  laying  down  any
 fresh  conditions?

 Dr.  V.  ia  क.  द  Rao:  No,  1  am  only
 mentioning  what  has  happened  I
 would  bke  to  add  that  they  should
 resume  negotrattons  and  cal]  off  the
 strike,  then,  let  us  discuss  the  whole
 thing,  and  if  there  1s  any  difficulty  we
 shall  discus#  it,  1f  discussions  fail,  and
 if  they  want  arbitration,  I  am  c  rtainly
 prepared  to  have  arbitration  on  the
 question  whether  we  can  give  our
 hours’  overtime  when  there  is  no  work
 and  whether  work  can  be  given  to
 them  otherwise,

 Sir,  I  have  done

 Shri  George  Fermundes  (Bombay
 South): On  a  point  of  order,  मेरा  व्य-
 अवस्था को  आन  है,  197 पर  ।  जो
 बयान  मनवरी  म  दय  ने  दियाहै कालिंग है  कालिंग
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 अटेंशन  नोटिस  पर  उस  को  लेकर  मेरा  व्यवस्था
 का  प्रश्न है  ।  मैंने  पूरा  बयान  पढ़ा  भव्य

 महोदय,  इसमे  वो  महत्व  के  हिस्से  हैं।  एक  जो
 यूनियन  के  जनरल  सेक्रटरी  की  दौर  मम्मी

 महोदय  की  दिल्ली  में  बात  हुई  उसके  सिलसिले
 मे  और  दूसरा

 Mr,  Deputy-Speaker:  I  know  that
 Tule.  Those  who  have  tabled the  call-
 Mhg-attention-notice  will  get  an  oppor-
 tunity  to  put  questions,  He  cannot
 Tame  a  pomt  of  order  on  the  merits  of

 ag
 statement  That  is  not  permissi-

 le.

 aft  जाज  फरनेंडीौज  नही  उपाध्यक्

 महोदय,  मेरा  कहना  यह  है  कि  मन्त्री  महोदय
 का  जो  बयान  है  उसमे  जो  दो  महत्व  के  हिस्से
 हैं  उन  दोनो  हिस्सों  मे  जो  उनकी  ओर  मे
 सीधा  बयान  आना  चाहिए  था  हकीकत  के
 कपूर  वह  नहीं आया

 Mr,  Deputy-Speaker:  That  is  hus
 Complaint  or  that  1s  his  reading  of  it,

 Shri  George  Fernandes: It  15  not  my
 leading  मै  फाई दे  रह  आप केसामने

 Mr,  Deputy-Speaker:  At  this  time,
 this  type  of  point  of  order  vannot  be
 entertained

 औ  जाने  फरवेज  मैं  आप  के  सामने

 मफाई पेश  कर  रहा  ह

 Mr,  Deputy-Speaker:  I  have  under-
 Stood  his  point,  At  ths  hour,  I  would
 Not  entertain  any  point  of  order  on
 the  merits  of  his  statement

 of:  जामे  कैनेडी  दो  मिनट के  लिए
 सुनें



 ‘roras  हम  by  ASADHA  15,  1889  (SAKA)  Crew  under  Bombay  10126
 Pott  Trust  (C.A.)

 Shri  Sheo  Narain  (Basti):  Sir,  there  adjourned  to  meet  again  at  11  AM.
 ऊँ  no  quorum  in  the  House.  tomorrow,

 Mr,  Deputy-Speaker;  Shri  Sheo
 Narain  has  challenged the  quorum,  18.17  hours.
 So,  let  the  bell  be  rung—

 The  Lok  Sdbha  then  adjourned  tilt The  bell  has  stopped  ringing.  still  Eleven  of  the  clock  on  Friday,  July  7, there is  no  quorum.  The  House  stands  1967/Asadhg  16,  1889  (Saka).


